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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' JAIPUR BENCH

Jaipur,'t\his the 08th d‘ay of Fabruary, 2010

 CORAM:

HON'BLE MR. M.L. CHAU-HAN JUDICIAL MEMBER
HON’BLE MR. BL KHA"'er Au{"m”S"'Rn IVE M"MBER

| 1. CONTFMPT PF"ITIDN NO. 1!2&10
A :
' ORIGINAL APPLICATION NO. 464/2804 :

Shw RaJ, Singh So.!anki. son of Shri Roop Singh i, Technician
Grade II' C/o SSE, TRD Kota West Central Raiwlay, Kota
Rajasthan. . ' ' '

| . ,APPLICANT :
(By Advocate: None) |
| VERSUS .
1. Shri V.K, Ménchk General Manaaer’ WesL Cnntrai Ranwav.

. Jabaipur {M.P.).
- 2. Shri Madhukar Meshram, Dwnszonai Railway Manager, West

armteml PDaiharoms, ”\ J-L:-»u-
Celiva r\cuwvay, ota Rajastnai.

...RESPONDENTS
(By Advocate: ------------- )
2.' ~ CONTEMPT PETITION NO. 2/2010

.i.li
QR?GINAL AP?LICATEGN NO. 17472005

Vishnu Kumar Gautam son of Shri Sarnam singh aged 44 years,
resident “of 76-L/B, Type II, Broad Gauge Rallway Colony,
Sawa:madhopur Rajasthan. ' . ‘

... APPLICANT "

—

(Applicant present in person)
. VERSUS

1. Shri Vr( Manglik, General Manaaer West Central Railway,
Jabalpur \l"’i P.).
2. Shra Madhukar Meshra"n ‘Divisional- Radwav Manager West

Centrai r\m{vvay, Kota r\aJEbuu:n



..._....RESPONDENTS -

(Bv Advocate mmm e ————— )

, ORDEP (ORAL)

By this common order we oropose of drspose of both these

Contempt Petition as r:ommon question of law & facts is mvo_lved.

2, This Trrbunal vide Judgment -dated 25'07 2007 in OA No.
“.464/2004 and judgment dated 26.07.2007 in OA No. 174/2005 has
| directed the respondents to prepare fresh panel therebv quashing the

earirer panel The resnondents in compliance of order passed by this

y grdes oy Té,:bwmﬁ :
Trtbunal have Dassed the fresh panel whrchﬁwas also afﬁrmed by the
Hon'ble ngh Court., o
’ 3. In these Contempt Petitions, the applicants have stated that

" while preparing the panel pursuant to the judgment, the respondents
hatre Vmaiaﬁdely reduced their m‘arks and enh,anced the‘-marks of some
" of their favourite »candidates. On this:_basis,'the applica‘nts wants that
notices be issued to the res,ﬁondents_.

- 4. We have given due consideration to the submissi_bnrmade bv the
aoplicant’s. We are of the view that these 'Contempt Petitions cannot be
: ‘ent_ertai.ned on"this'ground.-."rhe fact remains that in comp!iance of the. -
direction _given by this Tribunal, the respondents ha\[/e prepared the
frash planel. Thus'the judgment of this Tribunal has been com_plie'd

':With. ‘In case the applicants are aggrieved that the panel has not been

b correc‘rlv prepared in terms of the\ order passed by this Tn‘auna!

| Conrempt Petltron IS not the remedy. ’-‘or that purpose, it wil be ooen
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for the applicants to challenge the fresh order. Accordinaly, both these

Contempt Petitions are dismissed at admission stage.
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